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1 	26.12. 
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Ibard Shri Pradipta Mohanty, 

learned counsel for the applicant and 

Shri S.C.Samantray, learned Additional 	 V 
Standing Counsel for the Respondents. 

L 
The applicant has been continuously 	 •V. 

working as £.D.Mo4. as substitute from 

3.5.1988 to 1993.Tte post ofEMM fell 

vacant since 1993 and the applicant 
has been working in Ke onj Mr Garh Sorting 

I 	
ow (I 

office • Ke onj her Garh in the said post. 
llnnexure -.1 is a ce rt if icate from the 	C) 
Sub-Record Officer to the effect that 
the applicant has been working as a 
substitute and also coolicvoucher -againg/) _ 

vacant post of EMM since 3.5.1988. He 

has passed Class X as is evident fr 
Annexure-2 which is a Transfer Certificate 

in support of his educational qualification. 
re g iste rd hlmse if in Ke onj Mr D ist f ict 

Fuployment ExcMnge upto August, 1977 
as 	r Anne xure '.3, For the post of EDMM 
Ke onj her Garh Sorting Office, Respondent 2 
Ca lied nans from the Eipioment Zxchange 
of Kenn#har# but the applicant's name 
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Order with Sianaturo 
Order 	Order 

..1 	6.12. was not sponsOred. The applicant has represented 

before the Respondents for considez'tion of his 

name on the strength of his excrience as EIZM 

contingent worker in Ke onj ha rgar h S ort ing Office 

since May, 1988. Learned counsel for the 

applicant Shri Z4ohanty has drawn my attention 
tot he DG.P & T letter No.17..141/88EDC.Trg. 

dated 6.6.1988 where in it has been stated that 

preference should be given to the casual 

labourers of different categories ftx for 

their permarnt absorption in the E.D.posts. 

The apprehension of the applicant is that 

he might not be considered as the ErnploTnent 

Exchange did not sponsor his name although 

his name has been registere&as per Annexuze3. 

According to the Supreme Court, restricting 

the field of recruitment to public posts 

only to candidates sponsored by the Employment 

Exchange is unconstitutional and restricts 

the field of choice and deprives other 

eligible candidates from OBpearing and 

caueting for public posts. In view of this, 

óspondent 2. Insctor of Railway Mail 

Servioes,'N t  1st Sub-division, Ctrttack 

is hereby directed to accept the application 

of the applicant for the post of EDMM, 

Keonj barga rh Sorting Off ice to be file d by 

him within 10 days from to-day and consider 

his case alongwith others for the said 

post giving - due ueight,agethis exçerience  ts, 
ED4M frcm 3,5.1988 till date • provided that 

the post of Ett4MeKeonjhargarh has not been 

filled up so far. 
With this direction the Application is 

disposed of. 
Ind over copies of the orders to the 

counsel for both sides. 	,, 	 A 
I_____ 
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